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Dr, N.K. Pal, ees. Petitioner,

Versus

Union of India & enr, e s Respendanfé.

CORAM: THE HON'BLE MR, JUSTICE V.S, MALIMATH, CHAIRMAN.
T THE HON'BLE MR, I.K, RASGOTRA, MEMBER{A).

For the Pstitionsr, . cee Nene,
For the Respandents, "vee Shri A.K. Behra,

proxy far Shri P,H,
Ramchandanl, Caunssl

JUDGEMENT (ORAL)

¢
(Hon'hle Mr, Justice V.S, Malimath,
Chairman)
Neither ;he\petitianer nor his counsel was present,
Shri A.K; Behre, Counsel, appsarad for the respendents, As
this is very old matter, we thought it.prapar to look into |
the recerd, hear the lear ned counsel for the respondents ;Bq
disppse ef this matter an merits,
’; 2, fThe petitioner was kept under suspension by the

impugnad ardar(Annexuta A-2) dated 12.3.1986 under sub—rule(l)
of Rule 10 ef £ﬁe Central C;vil Services (Classificatien,
Control and Appeal) Rules, 1965, on the ground that the
disciplinary proceedings are contemplated against tha
petitioner, The pétitianer challenged the saic erder ef
§QSpension'beFore this Tribunal, The Tribupal dismis sed

the said petition en 29,7.19B6 on the g;aund that it is too

eérly for the petitioner to cemplain about the erder of

-v/suspensien on the greund that the disciplinary proceedirngs
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‘have not yet besn initiated, . &iberty was, howéve;, resarved
for the petitiener §0 challengeAt;e'said order if the
disciplinary ﬁroceedings are not taken Fﬁr an uncenscienably
long peried and the petitioner is coﬁtinued under suspensien,

It is ih‘tﬁis backgreund that the petitionesr has ence again
appreached the T:ibuna; praying fer'quaéhing the order of
séspensian, It vas brsught ts our notide by the cénnsel fer

, '

the fespondents that the charges have been framed on 4,2,.1987

initiating discipliné:y inquiry against the petitiomer,

© Shri Behta, lmarned counsel fer the respandenté, submitted

/

that the disciplinery inquiry was cemplete and the pstitioner
was exonerated ef the ehérges levelled against him, Hé also
submitted that the petitiener has retired from service,
Having regard to the abe&é submissiéns, it is sbvious that

- ‘which : :
there is nothing/needs to be examined in this case, This

| ‘petifimn,:n.therefmre, dees not survive,

3, For the reasons stated above, this petition fails
and is, therefore, dismis sed, Ne cests,

( 1.k, RASQOTRA ) - ( V.S. MALIMATH )
MEMBER(A) o , CHRIRMAN



